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Association & others
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Union of India and others.... .Respondfints.

 ' Qrder(bv circulation) (by Hon'ble Mr B.N.Dhoundiyal, Member(A)
In the present review application, filed

under Section 22(3)(f) of the Aininistrative

Tribunals Act, 1985 against the judgment of this

Bench dated 21st September, 1993, the petitioners

have stated that neither the absorption of 200

Area Volunteers as A>P»Cs nor the absorption of 50

      Area in Planning haveVolunteers the department,
been included in the directions and that their

request for keeping the original application alive

has not been considered.

2. The request that Area Volunteers may
 be absorbed in     these ^fepartments has been considered
  in the aforesaid Judgment . The number  of vacancies

of   A.P,0, calculated by petitioners on the basis
      of one 2000area volunteer for families assumes

that posts have  in fact bemi sanctioned;;* The record
shovie that such sanctions were limited and the
posts were to    be created in a phased manner. This
Tribunal cannot decide as to what exact number
of vacancies should be created by the respondents^
The judgement adequately safe-guards the interest

  of the petitioner by providing that no outsiders
will betaken ttll their absorption. It was felt
that the Tribunal cannot ^^^555^ as to what
tests should be prescribed by the respondents before
selecting area volnnteers for diff,r«,t

posts.^

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro. 

https://PDFReplacer.com 



••-'F':/v:siP

1-2-j

The request for keeping the original a^prvcation

alive was also consideted but it was felt that

this    Tribunal cannot asfunction ^monitoring and
supervisory body and its task finishes after

adjudication of the matter. No doubt, the petitioners

will be free to  move an applicatic^ if they find

that the judgoaent dated 2Ist September, 1993 is

not being properly implemented.

In view of above considerations, we see

no merit in the review application and it is

hereby dismissed with no order as to co6ts,v

-7 ^
  ( )B.N.Dhoundiyal

Member(A)•
( S.Kyuhaon )

Vice Chairman
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